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fRHraeT UeY WRAR

LAW DEPARTMENT
NOTICE
Shimla-2, the 14th August, 2025

No. LLR-E (9)-3/2021-Leg.—Whereas, the following Advocate of District Solan, H.P.
has applied for appointment of notary in the place and area mentioned against his name under rule
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4 of the Notaries Rules, 1956:—

S1. Name of Applicant Area for which he has applied for
No. appointment of Notary
1. Sh. Raj Kumar Negi, Advocate Sub-Division Nalagarh, District
s/o Late Sh. Devi Singh, Solan (H.P.).
r/o Village Johranpur, Post Office Barotiwala,
Tehsil Baddi, District Solan (H.P.)-174103.

Therefore, I undersigned in exercise of the powers conferred vide Government Notification
No. LLR-A(2)-1/2014-Leg. dated 12th August, 2025, hereby issue notice under rule 6 of the
Notaries Rules, 1956, for the information of general public for inviting objections, if any, within a
period of seven days from the date of publication of this notice in the Rajpatra (e-Gazette),
Himachal Pradesh against his appointment as notary in Sub-Division Nalagarh, District Solan.

Sd/-

(JYOTI RAM CHAUHAN),
Competent Authority,

DLR-cum-Deputy Secretary (Law-Eng.).

Iy fated ST fRame uew

STATE ELECTION COMMISSION HIMACHAL PRADESH
amiese, Rmer-171002 Armsdale, Shimla-171002 Tel. 0177-2620152, 2620159, 2620154, Fax. 2620152
Email:secysec-hp@nic.in

NOTIFICATION
Dated, the 11th November, 2025

No. SEC-HP-F002(01)1/2021-4770-81.—Whereas, the Department of Urban
Development, Government of Himachal Pradesh vide Notification No. UD-A(1)-22/2024, dated
20-12-2024 has included certain areas in Nagar Panchayat Sunni and upgraded the said Nagar
Panchayat as Municipal Council;

And whereas, now the Government vide Notification No.UD-A(1)-22/2024, dated
24-10-2025 has excluded these areas and downgraded Municipal Council Sunni again as Nagar
Panchayat Sunni;

Consequently there is no change in the geographical area of the Nagar Panchayat, Sunni and
since the population of the Nagar Panchayat Sunni remains as such as determined in census, 2011
and population figure of census operation 2011 is still in force as required under Section 2(38) of
the Act ibid and the said figures shall be used for the purpose of reservation in respect of ensuing
general elections;

Keeping in view the facts stated hereinabove, the Commission has decided that there is no
need to undertake fresh delimitation of wards within territorial jurisdiction of Nagar Panchayat
Sunni;
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Therefore, the State Election Commission in exercise of the powers vested in it under
Article 243ZA of the Constitution of India, Section 281 of the Himachal Pradesh Municipal Act,
1994 read with Rule 9 of the Himachal Pradesh Municipal Election Rules, 2015, hereby directs that
delimitation of Wards in respect of Nagar Panchayat Sunni as finally notified vide Notification No.
SEC(13)-91/2020-3716, dated 02-11-2020 shall be treated as final delimitation of Wards for
General Elections to Nagar Panchayat, Sunni and the same is hereby re-published in the Official
Gazette as per Annexure-A.

By order,
Sd/-

(ANIL KUMAR KHACHTI)
State Election Commissioner.

Annexure-A

Nagar Panchayat, Sunni

Ward No. Ward Name Extend of Boundaries

1. Dano Mandir East-Shimla Mandi Road
West-Jungle Kavalpur
North-Mast Ram House
South-Gratnalha

2. Upper Bazar East- Shimla Mandi Road

West-House of Het Ram

North-From Het Ram House to Vijay Pandit House
South- Tehsil Road

3. School Bazar East-Shimla Mandi Road
West- Jungle Kavalpur
North-Shimla Mandi Road Revenue Village
Ghrayana chak boundary.
South-From House of Mast Ram to Vijay Pandit
House

4. Bhakra Ward East-Satluj River
West-Shimla Mandi Road
North-Gharyana chak boundary

South-Sohnu House to Veterinary Hospital Tehsil
Road

5. Lower Bazar East-Gas Godown to Thuntu Ram House

West-Shimla Mandi Road Ram Dass Shop to
Jawala Prasad

North-House of Ram Dass to Thuntu Ram House.

South-Bazar Thali Road to Thali Bridge
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6. Hospital Ward East-Satluj River

West-Shimla Mandi Road

North- Bazar Thali Road to Thali Bridge.
South-Thuntu House to behind the Hospital
7. Hanuman Mandir| East-Satluj River

West-Shimla Mandi Road

North-Thuntu House to behind the Hospital
South- Gharat Nala to Satluj River

gaT |ag v Wl T
PN CCIBRCEl
Rreir—2, 1 Fd%WR, 2025

(1fY orofF, gated ok gaaiaermuT # S ufder ok uReRfar sffer sifrm,
2013 &I GRT 11 & ST—8RT (1) & 3ref)

AT qTE0YH0TH—H (5)—3 / 2019.—RHTeel U & oTUTel dbl AT & 141 ® b
9 eroiE, YA SR gAaRe_ H I Uit SR uReRidr ffder 1= 2013 (o=
D UTAr AT HET T R) & IR G STell BRI, HIST BIET, dgNel Arar, Rt
TIRYR, Borae v ¥ W uR¥R & P & fou a4 7561.06 97 #ex  Ulsde 4@
e 2 |

feArae Uqw 9@ 35, gAaiaT &R gAawe | 2015 H Ifa dfdew ok
TRERMAT PR (@foie e FeiRer vd 9gafd) & orTd ariore e iR
YIS WAF UOidT AT U /T AieTe iR WA, 98 ool & AgH  HRarr 17| voir |
gt Ruié 95 d&am No. SIAU/MSHIPA(MSC-YSS)-2/2025-1895 faids 19—06—2025 &I
TR BT O 23—06—2025 BT 311 SI=aT & oy A ifeRrsor i, e, foTe s9RR gRT
PEAINGREEIITE

SMERGAT AT qIZ0THOTA—UE  (5)—3 /2019 &I 09—10—2025 ERI Iad AMINSID
FATET R RUE &7 w¥evr iR I9a oIy IRAR @1 Ruic Td HA & (oY U gl
faeIvst g @1 oA fhar AT o | Sl RNy WHE o RUIC @I WHEr B SR Araiie
RIS & oY o0 U5 &A1 fa=ids 23—10—2025 H [ STEIgvr &1 RywiiRer @ |

AT Ua¥ ARGR F HMISh FATE MR iR agamard faews W9 &1 RwiRe
BT IEv AT SR qfA s &1 Mo form |

T SIell BRI, Al P, dediad drM, el gWRYR, f2aed oo 4 Swiad
IRASHT & folg 7561.06 a7 Hiex AHG A9 & @S, @1 |IR—aR fJaRor AR g,
TSI T:——
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HH | M9 AR /8Y HIgld &AM TERT 10 & I Hrex
RSECI ]
el ERTT, HIST Blge
1. 2 gIY I 109—51
2, 2 W HHR 109—51
3. | STl sE oA 437 /1 43—80
4. | & HANT AR 197—11
5. | Sl Wi <dl 65—70
6. | 3 DY FAR 210—25
7. ST HRART <dl 52—56
8. 3N dE® A 262—82
9. A Al IS 525—64
10. | 31 A HFAR 525—64
1. | & B9 T 429, 561 /430 /1 440
12. | S1.Udl ¥ 431 /2, 432, 433 /2 | 2844—05
13. | 1 gl |/AR 312 /1 1630—85
14. | & QUR 3ravel] 559 /430 /2 543—62
HA SABA 7561—06

oI b Avsargad AvS, e #uel, fRarae U &l AfRRH B ORI 44 @ T
I AR SfaRad foTer SUgad sARYR, f2Ar9d Uael &l ifi=em & aRT 3(T) 3R 43 &
Ila e fgad far Simar ® |

4fd a8 g Fwfrd @ & ford ifaff s @ aRT 11 (1) & Sud=l & efie @)
ST &l 8

1.

9 Al § wd W a9 aafadal e yagg feNgfea fvar Sirem € fF 9
fodl FdoR a1 g HHAIRAT B 9 UR YA IR IR FIEU FHA |y AT
T 9 B | FHIEA! UAggRI 3aedd had I, YA &1 qaefol &R+, fdl g
BN TR o, U A # @ie A7 R IR 3R I AT B GRT 12 & A
Iudfa iR fafifee wrd @ 3Ifa e @ forg sraegs s w9+l
fordr sirad 7|

F1d
qaih SR @1 ORT 15 & 3fefF Bis W Afad fordd feq wafaa 9 5 ffea
2, 39 RGN & UBRE & 60 fai & @fy & Wiox foalRaa wu # 9 arferrgor
% for) fEgfaa |ATEdl @I 3Mey Toi dRal Fad & |

fAfrd @ gRT 11 (4) & SRiF ®Is W fdd waEdl & gd rgAfd & fa=m
qoier: a1 i g & e § by /A, ueer, dud, M aRadd, Wi qf@
fafq T8 WX a1 DS FT IR GRAd T8 BN |

8 4
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4. M & TR0 BT TR IT-AvSA ARHRI (FA10) AR, el THRER & Hrafad |
frsil 1 B foaw & B 99 & SR A1 S Adhar 2 |

5. SWRIF qH ARUET & BRI [GRfUd 8 dTel AWy JoIfad URARI 3R U™
faeermos @1 JMaRiar & @R @ fO|gd IeRl 39 WA @ fog fgaa
IU—HUSH BRI (F10) ARG THRYR FHITTAR Y& B |

ST EINT,

e,
T YT T e |

YOUTH SERVICES AND DEPARTMENT SPORTS
PRELIMINARY NOTIFICATION
Shimla-2, 1st November, 2025

(Under section -11 (1) of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013)

File No. YSS-F(5)-3/2019.—Whereas, Governor of Himachal Pradesh is satisfied that
total private land of 7561.06 Sq. meters is required in the Village Doli Gharana, Mauja Kohla,
Tehsil Nadaun, District Hamirpur, Himachal Pradesh for public purpose, namely construction of
the Indoor Multipurpose Sports Complex at Kharidi Ground Nadaun, District Hamirpur under the
Right to Fair Compensation & Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 (herein after called “the Act”).

And whereas Social Impact Assessment (SIA) study was carried out by the Social Impact
Assessment (SIA) Unit as required under rule 3 of the Himachal Pradesh Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement (Social
Impact and Consent) Rules, 2015. The SIA Unit i.e. M/s CIBART AND AGRIMAA, New Delhi
submitted its report vide letter No.SIAU/MSHIPA(MSC-YSS)-2/2025- 1895 dated 19-06-2025
which was circulated on 23-05-2025 to the general public through Land Acquisition Officer,
Nadaun, District Hamirpur.

And whereas, the Multi-Displininary Expert Group under section 7 of the Act was
constituted vide this office Notification of even number dated 09-10-2025 to examine the said SIA
report and submit its report Multi-Displininary Expert Group examined the SIA and recommended
the acquisition of the land for the public purpose vide its letter No. HMR/YSS/12(Nadaun)/2022-
23- 442 dated 23-10-2025

And whereas, the Government of Himachal Pradesh after examining recommendations of
SIA and Expert Group decided to acquire the land as per the land acquired for the purpose:—
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SI. Name of village/ Khasra Nos. Area in Sq.mtr.
No. Mohal/Sub Mohal
Doli  Gharana, Mauja
Kohla.
1. Shri Subhash Chand 109-51
2. Shri Sanjay Kumar 109-51
3. Smt. Brahami Devi 437/1 43-80
4. Shri Manoj Kumar 197-11
5. Smt. Krishna Devi 65-70
6. Shri Rakesh Kumar 210-25
7. Smt. Kartaro Devi 52-56
8. Shri Kehru Ram 262-82
9. Shri Lal Chand 525-64
10. Shri Ramesh Kumar 525-64
11. Shri Krishan Chand 429,561/430/1 440
12. D.A.V. School 431/2,432,433/2 2844-05
13. Shri Sunil Kumar 312/1 1630-85
14. Shri Tushar Awasthy 559/430/2 543-62
Total Area 7561-06

And whereas, the Divisional Commissioner, Mandi, Distt. Mandi, HP is appointed as
Commissioner under section 44 and Additional Deputy Commissioner Hamirpur, H.P as
Administrator under section 3(a) and 43 of the Act;

Now therefore, the notification is made under the provisions of the section 11(1) of the Act
to all whom it may concern:—

(i) All the persons interested in these lands are hereby notified not to obstruct and disturb
any Surveyor or other staff to enter upon and survey the land. The SDO(C)-cum-Land
Acquisition Collector, Nadaun, District Hamirpur is hereby authorized to take
necessary steps to enter upon conduct survey of land , take levels of any land, dig or
bore into the sub soil and do all other acts required for the proper execution of work as

(i)

provided and specified under section 12 of the said Act.

Under section 15 of the aforesaid Act, any person whose interest lies in the land in
question may within a period of 60 days after the publication of this notification, make
an objection to the acquisition of land in writing to the SDO(C)-cum-Land Acquisition
Collector, Nadaun, District Hamirpur for the purpose of this acquisition.

(ii1) Under Section 11(4) of the Act, no person without prior approval of the SDO(C)-cum-
Land Land Acquisition Collector, Nadaun, District Hamirpur shall make any
transaction in respect of whole or part of these lands in whatsoever manner including
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by sale/purchase,lease, mortgage, change of name, exchange or creat any encumbrance
on such land.

(iv) Plan of the land can be inspected in the office of the SDO(C)-cum-Land Acquisition
Collector, Nadaun District hamirpur on any working day during the working hours.

By order,

Sd/-
Secretary,
Youth Services & Sports.

In the Court of Sub-Divisional Magistrate Chamba, District Chamba (H. P.)

Sh. Harish Kumar s/o Sh. Rattan Chand, resident of Village Bari, P.O. Uteep, Tehsil &
Distt. Chamba (H. P.)

and

Sapna Kumari d/o Sh. Jaiso Ram, resident of Village Dhima, P.O. Sarol, Tehsil & District
Chamba (H. P.).

Versus
The General Public

Subject.— Registration of Marriage under Section 8(4) of the H.P. Registration of Marriage Act,
1996 (Act No. 210f 1997).

Public Notice

Whereas, the above named applicants have made an application before me under section
8(4) of H.P. Registration of Marriage Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 24-10-2024 at their place of residence with
prevailing rites and customs but due to some un-avoidable circumstances it could not be entered in
the records of Gram Panchayat Uteep, District Chamba, H.P. well in time.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the Registrar of Marriage and now, therefore, necessary order for the registration
of their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding the registration of marriage of above named applicants, they should appear
before the undersigned in my court on or before 01-12-2025 at 2.00 P.M. either personally or
through their authorised agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.
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Issued under my hand and seal of the Court on this 31th day of October, 2025.

Seal. Sd/-,
(PRIYANSHU KHATI, 1AS)

Sub-Divisional Magistrate,

Chamba, District Chamba (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate Bharmour, District Chamba (H.P.)

Smt. Prakash Devi s/o w/o d/o Sh. Jeenu Ram, r/o Village Chnaguie, P.O. Khani, Tehsil
Bharmour, District Chamba (H.P.) .. Applicant.

Versus

General Public

Subject.—Proclamation under order 5 Rule 20 C.P.C. under Section 13(3) of the H.P. Registration
of Birth and Death Act, 1969.

Whereas, Smt. Prakash Devi s/o w/o d/o Sh. Jeenu Ram, r/o Village Chnaguie, P.O. Khani,
Tehsil Bharmour, District Chamba (H.P.) has filed affidavit for registration of delayed Birth/Death
of his/her i.e. 01-07-1951 for further entry in the records of Gram Panchayat Khani, Development
Block Bharmour. It has been stated in the application that due to some unavoidable circumstances
death could not be registered well in time.
Sl1. No. Name Date of Birth
1. Smt. Prakash Devi d/o Sh. Jeenu Ram 01-07-1951

Hence, this proclamations is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of above named in records of concerned Gram
Panchayat Khani may file their claim/objection on or before one month of publication of this notice
in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued under my hand and seal today on this ................... 2025.
Sd/-

Seal. Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).

9 ST HRIBRI FUSTRIGN (AT TEHITER) SARNIEYR,
St wirsT (fRomo0)

urefl =l GO AR gF HH R, Maril Ta SR, SihER BN, dedld SriER,
%wm(%oqo)a%ﬁﬂ?ﬁﬁmwﬁ%ﬁmw famit Tiq Ted, STHER G,
dedidl exdrer, RSrar =g, f2ou0 81 Uil ol 69 HAR g3 $H s, Fardl T g,
SIHER B, dedidl TIREYR, fSTer direr, fZovo |
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M AT UM UaId IR A8g, SU—dsdldl HYR, dediid SrREYR, frar sivsl,
fovo |

Oy —— Ui Uz Sr=Iid SR ORT 8(4) faare usfiawor arfdfaH, 1996.

SWIFd v & ded 3 urell s 99 GAR 43 &4 g, Mardl Ta gw=<Rio), SideR
BI), Tevilel SraffEqR, fotem Sivrer (f2odo) g i Rem Srgr gl & ITx AR, Hari
Ma ¥, SHER AR, dedrd gxarel, e =%, f2ovo o URF—ua 79 o=y qwdel ue
RS YT Bl 2 b I fqar8 faie 11—09—2024 ®1 fa=g Afa—Rarst & FgaR R Irm
AfER Bidhd WiRe GOl | 85 © | olfdh 98 MMl & BRI SHPHI SaTol JH U TR
Jgg H el a1 | | foy ureff o1/ HRar =M © |

31 AR Bl 39 JL GGl & Aegq 9 Ja fbar Srar & b afe fedr afad a1
£ Aoy AR g R otR & fdarg Qe 11—09—2024 & USHHRU IR Bl IR g YaRISl 81
Tl 98 S 3TEToId | IATeId AT Jahlerds BIVR BIBR 31T Solk AT Vool faidh 26—11—2025

BT UL IR FHAT 2 | R T 89 B G # IR IoHaxvT & AT aIRd ) 33 S |

3ITST f&=ieh 30—10—2025 I AX BXIER g HIER IAqTeld §RT SINT 3T |

ATER | EIETRT / —
HTIIBN] USRI,

SRR, forerr wivrer (fRovo) |

I I[ETeId WS qHTEdl fgdra Siof, wefor, Ryem wier (Ro Wo)
firger so : 07/M/2025 IRIg Uy : 27—11—2025

w@orl qdl P feam =, 9l T SioR, SIEER Riareds, Su—dsdid #eivr, [
BT, 2AMEe U (@ BT Uil Al HAR, Wd SiHTe], SIHER TATSl, dgdrel dard, [Tel

FARYR, f20Y0 | - orfefa |

ERIEI

SMH oTd

v —ureA—93 SR gRT 13(3) S Td Jg UolaRol IffAfH, 1969 @ dEad o
TSHThROT |

AfCH T 3H ST |

gy won <4l gl M @, 9l Ma SoR, STHER RArdds, Su-dgdrd Jeiv,
e wivTer, A/ UQw (@ B Uil Sl HAR, A SiTel, STHER SIoliel, dgdrid -aH,
T BIRQR, f20¥0 7 39 S&Tad H W IURYT 8Ihx URAT—Ua Wd fhar 2 b Sqa1 o
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e 06—04—1974 BT T STOR ¥ TAT T | TG P & AHGRI 7 8 & HRU IH GG
@ Afferg § & Al dSiid 7 81 ol | 3@ g8 UM Uedd s P Ao H Ul o A

Gofird HRAMT ATE 2 |

31 FAARIRYT Bl JAdls o d9INd SR T SaTdhl AT JA7al §RT fa fBar omar @
fr 39 g # oy ff aafed & f&d R &1 SoR /TaRo 81 aF 98 fedid 27—11—2025 &I
Uid: 11.00 §91 db INITATT T Thledad U BIhY IMENSAER] & HHET 3T UaRTST U &
AHdl 2| IS SR Pls ¥ SoR AT RISl OR ™G 7 8N J7 uifdiar & o= fafer

06—04—1974 I UTH UARIT &S & AMeld H Uoiihd PR B 33 UIRd dR & SR |

3ITST T 24—10—2025 BT A BEIER g AER AT A SIRI 83T |

ATER | IR / —
TERIS aHTRdr fadra sioft,
7M1, Rtetr sireT (o Wo) |

9 T Herd qarEdt fgda Soft, wsin, e wiret (Ro wo)
gt <o : 08/M/2025 IR UefY : 27—11—2025

AT <l g R, il TE g8 ATTg, SIPER g Ju—dsdla #eivl, el BTe,
fRATae U (@ B UeH SNl O, A qdds, SIGER 9 Iu—dedra AN, RTar s,

fgomo | orfefa |
CEiE]
3 STaT
fya— UF—uF SR ORT 13(3) S UG AQ UolaRul AMEE, 1969 & T o fafey
GSHTehRT |

A 999 3MH ST |

orfefaT A <dl gAl uRHAAS, il A ge8 a1Ts, SIhER 9 Juy—dsdrd HSur, el
FITST, fRAmEd UQel (@ BT Uil SWIGYT aw<, id qdds, SIHER 9 Su—dgdrad #eior, et
BT, fBov0 -1 S 3AeTeAd H U IURT BIhx UIdAT—u= UKd 61 © 1 IHd1 o i
08—11—1973 Pl T do8 dNTS, H B3 © | U= B Bl SR 7 8 & BRI I TR &
e § S A USiigd 7 81 Ad! | d 98 UM UART Bebs & Aferd H Ul o faf
Uofidpd HRamT ArEd 2 |

31 HAHATHRYT Bl FAdTg o IolNd SIABR 9 STl J GAG! RT Jad fhar Srdm &
5 39 g # o ff afdd & f&d R &1 SoR /TR 81 o a8 fedid 27—11—2025 &I
U 11.00 991 dd INATIde g IhleAa Ul BIBR e & A AT TaRTol U &R
JhdT & | SUd SURIT Bl U IoR AT TaRIS ok THRIT 9 BN g uifehar &1 o= fafer
08—11—1973 I UM YA Hhs & MWl H USiipd PR & AT UIRT PR &7 SR |
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3T {1 24—10—2025 BT WX TR T HIBR AaTeld H SIRI §aAT |

AER | FAEIRT / —
ErIS aHTRdr fadra soft,
weio7, fS7erm wirer ;R0 o) |

9 3rgTed Aedd qHrEal fgara Sof, \ehor, Ryerm wier (Ro o)
et Ho : 10/M/2025 TRRG U : 27—11—2025

AT <4 g1 ARl M gl i R, SIHER qelles], SU—dsdid AT, fTar HiTeT,
fedTere yeer (@ BTl Ul URY XM, Wd gHT A8, SIHER DI, TeNd UreEyR, e S,

fgomo - TfeT |
CRIE
3 STt
fowa— gref-ua SR URT 13(3) W UG TG UoiaRol i, 1969 & dEd o fafd
GSHTehRT |

AfeH g9 *MH ST |

grfefar | <dl g1 AR IM, aril 9 a_aTe, STHER deTex], Su—dgdid dsivn, [5el
BT, FZA=d U< (@ BT Uil U M, i G99 A8s, SIheR Il dgdie ey, el
FiTel, f2ov0 7 9 If_Tad W @Y SUR SR UIAT—ud Ud 6 & b S9dr o fdi®
10—04—1953 Bl g SRATAT § 3l 2| TR BIA I TSN 7 B & HRO IH UG-G B
e H S Al USliard 9 81 |l | 3/ 98 U™ UARIT SIoUS] & (el H 37U o ffer
Goflpd HRamT arEdl g |

31 HAHTHRYT B GAdTg g IoliNd SIABR d STl J3 GGl §RT Jod fhar Srdm &
5 39 g § oy ff afed & f&d R &1 SoR/TaRio 81 ) 98 fadid 27—11—2025 &1
Ui 11.00 F91 AP AT G gblera U BIHR IAEBEN] S WFHET 31 YRSl U R
AhAT 8| SHG SWA Bl Hl SoR AT YaRTSl O F9—Id A 8T ar wiifar & o= fafey
10—04—1953 Bl UTH UAId STOUS! & AWl H Usilgd B & TG UIRT HR (3T SR |

3ITST T 24—10—2025 BT A BEIER 9 AIER AT A SR 83T |

AER | SATEIRT / —
AErIS aHTEdr fadra soft,
weio7, fS7erm wirer (770 o) |
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9 eI Hed aarEdt fgara Soft, wehvn, e wirer (Ro wo)

Tt S0 : 09/M/2025 IRIG U9 : 27—11—2025
ST v 3 A M, il Mid q9dhs, SIHER 9 Iu—dgdid AT, e S,
fedreret uewr I
Rk
SIERVERI|
v —ure -3 SR gRT 13(3) S Td GG Uoliaxor AfAfH, 1969 & dgad o
TSI |

AIfeq 9919 *MH ST |

arefl STETeT I YA A=l XM, aril T gds, SIhER g Iu—dsdiiel HSlvl, Sl BiTeT,
fedTere g<er <1 $9 S7eTeld H Y SURYT BIdR URAT-UF URd fhar 2 & Iqa1 o fdi®
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Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
43/2025 27-10-2025 26-11-2025
Smt. Satya Devi d/o Late Sh. Narayanu, r/o Village Toon Badyar, P.O. Chakhar, Tehsil
Arki, District Solan, H.P. .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Satya Devi d/o Late Sh. Narayanu, r/o Village Toon Badyar, P.O. Chakhar, Tehsil
Arki, District Solan, H.P. has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 along with affidavits and other documents stating therein that she was Born on
10-05-1968 at Village Toon Badyar, P.O. Chakhar, Tehsil Arki, but her birth has not been entered
in the records of Gram Panchayat Chakhar, Tehsil Arki, Distt. Solan (H.P.) as per the Non-
Availability Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Chakhar,
Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that if any person
having any objection for registration of delayed birth event of Smt. Satya Devi, may submit their
objections in writing in this office on or before 26-11-2025 at 10.00 AMm., failing which, no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 28th day of October, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
42/2025 27-10-2025 26-11-2025

Smt. Tara d/o Sh. Shiv Ram, r/o Village Jyavara, P.O. Mnjhoo, Tehsil Arki, District Solan,
H.P. .. Applicant.



7598 o1, feATaet UQel, 11 FawWR, 2025 /20 BIid, 1947

Versus

General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.
Proclamation

Smt. Tara d/o Sh. Shiv Ram, r/o Village Jyavara, P.O. Manjhoo, Tehsil Arki, District Solan,
H.P. has filed a case under section 13(3) of the Birth & Death Registration Act, 1969 along with
affidavits and other documents stating therein that she was Born on 15-05-1973 at Village Jyavara,
P.O. Manjhoo, Tehsil Arki, but her birth has not been entered in the records of Gram Panchayat
Palog, Tehsil Arki, Distt. Solan (H.P.) as per the Non-Availability Certificate No. 10 issued by the
Registrar, Birth and Death Registration, G.P. Palog, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that if any person
having any objection for registration of delayed birth event of Smt. Tara, may submit their
objections in writing in this office on or before 26-11-2025 at 10.00 AM., failing which, no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 28th day of October, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
44/2025 30-10-2025 29-11-2025
Smt. Reema Devi d/o Sh. Bhandaru Ram, r/o Village Hawani, P.O. Mangal, Tehsil Arki,
District Solan, H.P. .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Reema Devi d/o Sh. Bhandaru Ram, r/o Village Hawani, P.O. Mangal, Tehsil Arki,
District Solan, H.P. has filed a case under section 13(3) of the Birth & Death Registration Act,
1969 alongwith affidavits and other documents stating therein that she was Born on 17-06-1979 at
Village Hawani, P.O. Mangal, Tehsil Arki, but her birth has not been entered in the records of
Gram Panchayat Mangal, Tehsil Arki, Distt. Solan (H.P.) as per the Non-Availability Certificate
No.10 issued by the Registrar, Birth and Death Registration, G.P. Mangal, Tehsil Arki.
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Therefore, by this proclamation, the general public is hereby informed that if any person
having any objection for registration of delayed birth event of Smt. Reema Devi, may submit their
objections in writing in this office on or before 29-11-2025 at 10.00 A.M., failing which, no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 30th day of October, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Ajaybir Singh Sodhi s/o Mr. Jasbir Singh Sodhi, r/o Sushma Apartments,
Block-B, Flat on 3rd Floor, Village Anji, P.O. Barog Railway Station, Tehsil and District Solan
(H.P.) and also resident of V.P.O. Sodhi Nagar, P.O. Sher Khan Wala, District Ferozepur, Punjab,
and Ms. Sneh Lata d/o Mr. Sita Ram, r/o House No. 140-P, Sadar Road, Sethi Ice Factory,
Ferozepur Cantt. Punjab and w/o Mr. Ajaybir Singh Sodhi, now residing at Sushma Apartments,
Block-B, Flat on 3rd Floor, Village Anji, P.O. Barog Railway Station, Tehsil and District Solan
(H.P.), have filed an application for the registration of their marriage which was solemnized on
27-05-2024 and they have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Ajaybir Singh Sodhi and Mrs. Sneh Lata were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notice have been served to all concerned and General Public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between the above parties
i.e. Mr. Ajaybir Singh Sodhi and Mrs. Sneh Lata, they may file their written objections or appear
personally or through their authorized agent before me within a period of thirty days from the date
of issuance of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this Court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 13th day of October, 2025.

Seal. (Dr. POONAM HPAS),
Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).
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7600
CHANGE OF NAME

I, Veer Singh s/o Sh. Twarsi Ram, r/o Village & P.O. Batari, Tehsil Kumarsain, Distt.
Shimla (H.P.) declare that I have changed my daughter's name from Ainjal (Previous Name) to
Angel (New Name). All concerned please may note.

VEER SINGH

s/o Sh. Twarsi Ram,

r/o Village & P.O. Batari,

Tehsil Kumarsain, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Anjali w/o Anuj Thakur, r/o Village Thana Badhol, P.O. Tundal, Tehsil Kandaghat,
District Solan (H.P.) declare that I have changed the name of my daughter from Kriesha Thakur to
Ananya Thakur. All concerned please may note.

ANJALI

w/o Anuj Thakur,

r/o Village Thana Badhol, P.O. Tundal,
Tehsil Kandaghat, District Solan (H.P.).

CORRECTION OF NAME

I, Shammi Sharma s/o Sh. Jagdish Chand, r/o Village Halana, P.O. Bhira, Tehsil & Distt.
Hamirpur (H.P.) declare that in school record of my minor daughter, her name is wrongly entered
as Nysa Pandit. Whereas her correct name is Nysa Sharma. All concerned please note.

SHAMMI SHARMA

s/o Sh. Jagdish Chand,

r/o Village Halana, P.O. Bhira,

Tehsil & Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Khem Chand s/o Jeet Ram, r/o Village & P.O. Shiva Badar, Tehsil Sadar, Distt. Mandi
(H.P.) declare that the correct name of my son is Jeeyansh instead of Jeeynash in his Aadhar Card.
KHEM CHAND
s/o Jeet Ram,
r/o Village & P.O. Shiva Badar,
Tehsil Sadar, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Dinesh s/o Sh. Jagar Singh, r/o Village Uncha Tikkar, P.O. Barag, Tehsil Sangrah, Distt.
Sirmaur (H.P.)-173023 declare that in my son's Aadhar Card his name is wrongly entered as Sapna,
which should be corrected as Abhimanyu. Please correct this.

DINESH

s/o Sh. Jagar Singh,

r/o Village Uncha Tikkar, P.O. Barag,

Tehsil Sangrah, Distt. Sirmaur (H.P.)-173023.

CORRECTION OF NAME

I, Vikrant Thakur s/o Amar Chand, r/o VPO Samor, Tehsil Dharampur, District Mandi
(H.P.)-175050 declare that my son's correct name is "Suryansh Thakur". His name has been
wrongly recorded as "Surayansh Thakur", which should be treated as incorrect. Henceforth, he
shall be known by his correct name as "Suryansh Thakur" only.

VIKRANT THAKUR,

s/0 Amar Chand,

r/o VPO Samor, Tehsil Dharampur,
District Mandi (H.P.)-175050.

CORRECTION OF NAME

I, Jeevan Prakash Dogra s/o Sh. Jaisi Ram, r/o Village Bhamloh, P.O. Uhal, Tehsil Bamson
at Tauni Devi, Distt. Hamirpur (H.P.) declare that in my PAN, my father's name is wrongly entered
as Prakash Dogra. Whereas my father's correct name is Jaisi Ram. All concerned please note.

JEEVAN PRAKASH DOGRA

s/o Sh. Jaisi Ram,

r/0 Village Bhamloh, P.O. Uhal,

Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Nirmala Devi w/o Sh. Mata Ram, r/o Village Dewka Purla, P.O. & Tehsil Nahan, District
Sirmaur (H.P.) have changed the name of my minor son Sudhansh Chauhan (Old Name) to
Sudhanshu Chauhan (New Name). All concerned please note.

NIRMALA DEVI

w/o Sh. Mata Ram,

r/o Village Dewka Purla,

P.O. & Tehsil Nahan, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Anil Kumar Sharma s/o Sh. Rameshwar Dass Sharma, r/o Jyoti Niwas 391/1A,
Deonghat, Ward No 1, Tehsil and Distt. Solan (H.P.) declare that I have changed my name from
Anil Kumar/Anil Sharma to Anil Kumar Sharma. All concerned please may note.

ANIL KUMAR SHARMA

s/o Sh. Rameshwar Dass Sharma,

r/o Jyoti Niwas 391/14, Deonghat, Ward No 1,
Tehsil and Distt. Solan (H.P.).

CORRECTION OF NAME

I, Biasan Devi w/o Sh. Mast Ram, r/o Village Jharet Thakaran, P.O. Jharet Jaggian, Tehsil
Dheera, Distt. Kangra (H.P.) declare that in my Aadhar Card my name is entered as Vyasa Devi,
which is incorrect. That my correct name is Biasan Devi, concerned note.

BIASAN DEVI

w/o Sh. Mast Ram,

r/o Village Jharet Thakaran, P.O. Jharet Jaggian,
Tehsil Dheera, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Anup Chand s/o Kataku Ram, Village Sharachi Lugadi, P.O. Kalhani Dhar, Tehsil
Bagachanogi, Distt. Mandi (H.P.) declare that in my Aadhar No. 379802752561 my name is
wrongly entered as Noop Chand, whereas my correct name is Anup Chand.

ANUP CHAND

s/o Kataku Ram,

Village Sharachi Lugadi, P.O. Kalhani Dhar,
Tehsil Bagachanogi, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Rato w/o Sh. Dharo, r/o Village Shalili, P.O. Saho, Tehsil & Distt. Chamba (H.P.)
declare that [ have changed my minor son's name from Bhupinder to Bhupender for all purposes in
future. All concerned please note.

RATO

w/o Sh. Dharo,

r/o Village Shalili, P.O. Saho,
Tehsil & Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Uttam Chand Verma s/o Late Sh. Shakti Chand, r/o Village Panjali Adhialan, P.O. Majoh
Sultani, Tehsil Hamirpur (H.P.) declare that I have changed my name from Verma Uttamchand to
Uttam Chand Verma for all purpose in future. All concerned please note.

UTTAM CHAND VERMA

s/o Late Sh. Shakti Chand,

r/o Village Panjali Adhialan,

P.O. Majoh Sultani, Tehsil Hamirpur (H.P.).

CHANGE OF NAME

I, Kuldeep Singh s/o Sh. Surat Singh, r/o Village Kinu, P.O. Panog, Sub-Tehsil Ronhat,
District Sirmaur (H.P.) have changed the name of my minor son Hanshit Pojta (Old Name) to
Harshit Pojta (New Name). All concerned please note.

KULDEEP SINGH

s/o Sh. Surat Singh,

r/o Village Kinu, P.O. Panog,

Sub-Tehsil Ronhat, District Sirmaur (H.P.).

CHANGE OF NAME

I, Suno Devi w/o Late Sh. Pawan Kumar, r/o Village Arki, P.O. Khani, Tehsil Bharmour,
Distt. Chamba (H.P.) declare that I have changed my name from Souno Devi to Suno Devi for all
purposes in future. Please note.

SUNO DEVI

w/o Late Sh. Pawan Kumar,

r/o Village Arki, P.O. Khani,

Tehsil Bharmour, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Birbal Ram s/o Sh. Sant Ram, r/o Village Chowk, P.O. Dev Brarta, Tehsil Sarkaghat,
Distt. Mandi (H.P.) declare that I have changed my minor son's name from Divayashnsu Rana to
Divanshu Rana for all purposes in future. All concerned please note.

BIRBAL RAM

s/o Sh. Sant Ram,

r/0 Village Chowk, P.O. Dev Brarta,
Tehsil Sarkaghat, Distt. Mandi (H.P.).
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CORRECTION OF NAME
I, Rampati w/o Sh. Bhagi Rath, r/o VPO Ramni, Sub-Tehsil Tapri, Distt. Kinnaur (H.P.)
declare that in my Aadhar Card bearing no. 544955564179 my name is wrongly entered as Manjit

Kaur which should be corrected as Rampati. Please correct this.

7604

RAMPATI

w/o Sh. Bhagi Rath,
r/o VPO Ramni,

Sub-Tehsil Tapri, Distt. Kinnaur (H.P.).

CORRECTION OF NAME

I, Anurudh Rao s/o Prakash Chand, r/o Village Lunadha, P.O. Fatehpur, Tehsil Sarkaghat,
Distt. Mandi (H.P.) declare that my name is wrongly entered as Anirudh Rao in Aadhar Card. Now
I intend to correct my name as Anurudh Rao in Aadhar Card. Concerned note it.

ANURUDH RAO

s/o Prakash Chand,

r/o Village Lunadha, P.O. Fatehpur,
Tehsil Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Urmala Devi w/o Sh. Ranjit Singh, r/o Village Dodar, P.O. Rakoh, Tehsil Sarkaghat,
Distt. Mandi (H.P.) declare that I have changed my name from Urmila Devi to Urmala Devi for all

purposes in future. Please Note.
URMALA DEVI
w/o Sh. Ranjit Singh,
r/o Village Dodar, P.O. Rakoh,
Tehsil Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Monika Devi w/o Sh. Tarun Kumar Singh, r/o Village Jabal Rashesh (70/837), P.O.

Bohli, Tehsil & Distt. Solan (H.P.) declare that I have changed my minor son's name from Anikate
Singh to Aniket Singh. Please note all concerned for further.

MONIKA DEVI

w/o Sh. Tarun Kumar Singh,

r/o Village Jabal Rashesh (70/837),
P.O. Bohli, Tehsil & Distt. Solan (H.P.).
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CHANGE OF NAME

I, Poonam w/o Sh. Thakur Dass, /o Village Khadoli (717), P.O. Garkhal, Tehsil Kasauli,
Distt. Solan (H.P.) declare that I have changed my name from Poonam to Sharda Devi. Please note
all concerned for further.

POONAM

w/o Sh. Thakur Dass,

r/o Village Khadoli (717) P.O. Garkhal,
Tehsil Kasauli, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Suman Kumar s/o Sh. Bansi Ram, r/o Village Dari, P.O. Dabla, Tehsil Ghumarwin, Distt.
Bilaspur (H.P.) declare that I am father of Anirudh Sharma, student of 10th standard at St. Lukes
School, my name is writen in school record as Suman Sharma, now I want to amend my name in
School record i.e. Suman Kumar instead of Suman Sharma, which is true & correct.

SUMAN KUMAR

s/o Sh. Bansi Ram,

r/o Village Dari, P.O. Dabla,

Tehsil Ghumarwin, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Sanjeev Bhandari s/o Sh. Sant Ram Bhandari, r/o Village Mashran, P.O. Tharoch (47),
Tehsil Chopal, Distt. Shimla (H.P.)-171210 declare that I have changed my minor daughter's name
from Segar Bhndai To Sehar Bhandari. Please note all concerned for future.

SANJEEV BHANDARI

s/0 Sh. Sant Ram Bhandari,

r/o Village Mashran, P.O. Tharoch (47) ,
Tehsil Chopal, Distt. Shimla (H.P.)-171210.
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NDH-19-11-2025

IN THE HIGH COURT OF HIMACHAL, PRADESH AT SHIMLA

EMP No. or 2025. in Election Petition No. 3 or 2023.

Sh. Prakash Chaudhary . .Petitioner.
Versus

Sh. Inder Singh & others . .Respondents.

Notice to:

Resp. No. 2.  Sh. Prem Kumar Son or Sh. Keshave Ram, resident of Village Dhoandi,
Post Office Nagchala, Tehsil Balh Mandi, Himachal Pradesh-175 006.

Resp. No.3.  Sh. Tara Chand son of Shri Sukhiya Ram, resident of 52/1 K Gauda
Gagal, House No. 214, P.O. Gagal, Tehsil Balh, District Mandi,
Himachal Pradesh-175 006.

Resp. No. 4.  Sh. Jiwan Ram son of Shri Lalman, resident of Village Chhatru, Post
office Kummi, Tehsil Balh, District Mandi, Himachal Pradesh- 175006.

Resp. No. 5. Sh. Sanjay Kumar Surehli son of Shri Kaneehya Lal Surehli resident of
Village and Post office Balt, Tehsil Balh, District Mandi, Himachal
Pradesh-175 008.

Resp. No. 6. Smt. Parvati wife of Shri Tara Chand, resident of 52/1 K Gauda Gagal,
House No. 214, P.O. Gagal, Tehsil Balh, District Mandi, Himachal
Pradesh-175006.

Take notice that Mr. Dibender Ghosh Advocates on behalf of the petitioner has filed an
application on the above mentioned case under order 23 Rule 1 read with section 151 CPC for
withdrawal of the above noted Election Petition and that the application has been fixed for
hearing on the 19th day of November, 2025 (19-11-2025) and the case (EMP) will be laid before
the court on that day.

Notice is hereby given to you to show cause in this Court on the said date as to why the
prayer made in the application be not allowed. If no appearance is made on your behalf by yourself

this application will be heard and decided in your absence.

Given under my hand and the seal of the Court, this 10th day of November, 2025.

Seal. Sd/-
Registrar (Judicial).
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